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power stations under its control, generates 2490 MW power. Out of 31,000 employees, 13,000 
are contract labourers. The ban on new recruitment and appointments on compassionate 
grounds have been in force from 1997 and 1999. At present, there are 7,000 vacancies. The 
contract labourers working from 1972 should have been regularised in a phased manner. The 
administration did not act accordingly. On 15.06.2008, the then hon. Minister of Coal convened 
a meeting comprising the administration and the labour unions. An agreement was reached that, 
firstly, 13,000 contract labourers should be made members in the Industrial Cooperative Society 
and their services should be regularised within a time span of five years; secondly, until the 
regularisation process started, equal work-equal wage policy should be adopted on par with 
regular employees; thirdly, all the Industrial Cooperative Society workers should be regularised; 
fourthly, the dependents of labourers would be given Rs. 5 lakhs as compensation in the event 
of sudden death on duty. Even after one year, no action has been initiated for the 
implementation of these things. On the directive of the General Secretary of the AIADMK and the 
former Chief Minister of Tamil Nadu, the affected labourers affiliated to the Anna Trade Union 
along with the other trade unions protested against the lethargic attitude of the administration in 
the form of fasting on 12.06.2009. I appeal to the Government through this House to impress 
upon the Management to take immediate measures to address the genuine grievances of the 
contract labourers of NLC. 

Concern over practising Doctors who have not registered with the  
Medical Council of India 

 Ǜी महेÂğ मोहन (उǄर Ģदेश) : महोदय, मȅ सदन का Áयान आम आदमी के जीवन से जुड़े एक अ¾यÂत 
मह¾वपूण« मुǈे पर िदलाना चाहता हंू। अभी हाल मȂ िदÊली की एक अदालत ने एक डॉ¯टर की अिĐम जमानत 
को नामंजूर िकया है, जो िबना MCI के रिजÎĘेशन के िदÊली के एक िनजी अÎपताल मȂ काम कर रहा था। इस 
डॉ¯टर ने यĎेून से MBBS की िश©ा हािसल की था तथा िनयम के अनुसार यĎेून से िडĐी ĢाÃत करने वाले 
डॉ¯टरȗ को Medical Council of India की ÎĎीȋनग परी©ा पास करनी पड़ती है। यह डॉ¯टर पाचं बार MCI 
की परी©ा मȂ फेल हुआ था परÂतु िफर भी ĢैȎ¯टस कर रहा था। इस तरह के बहुत से डा¯टरȗ के पास MCI के 
Certificate नहȒ हȅ और ये िनजी अÎपतालȗ मȂ काय«रत हȅ। परÂतु इसके फलÎवǘप लाखȗ मरीजȗ की जान 
जोिखम मȂ डालते हȅ। 

 यहा ंपर िजतना अपराध इन डॉ¯टरȗ का है उससे अिधक उन अÎपतालȗ का है, जो इन डॉ¯टरȗ को िबना 
कागजातȗ के जाचें अपने यहा ंरखते हȅ और लोगȗ की जान खतरे मȂ डालते हȅ। अत: यह आवÌयक है िक 
सरकार इस िवषय मȂ कोई िनगरानी ËयवÎथा बनाए, िजससे MCI मȂ अपंजीकृत डॉ¯टर ĢैȎ¯टस न कर सके 
तथा अगर कोई अÎपताल या Nursing Home िबना MCI Certificate के उन डॉ¯टरȗ को रखता है तो उस पर 
कड़ी कार«वाई करनी चािहए। धÂयवाद। 

Demand to accord ‘Telugu’ the status of classical language 

 DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Andhra Pradesh Government has 
requested the Union Government to accord Telugu coveted ‘Classical Language’ status similar 
to Sanskrit and Tamil.  Andhra Government has pointed out that the most sensitive issue causing 
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heart-burning to over ten crores Telugus today is agonising delay in officially recognising Telugu 

a classical language. It has been pointed out that Telugu is the largest spoken language in the 

country, next only to Hindi. In addition, Telugu ranks among the oldest Dravidian languages. 

Telugu fully meets criteria mentioned in the Ministry of Home Affairs Notification dated 

24.11.2005. 

 The State Government has pointed out that Telugu language is one of the oldest Dravidian 

languages. It has more than 1500 year long history. Renowned King Krishna Devaraya who ruled 

the South in the 15th century characterised Telugu as the best among Indian languages. 

 Sir, a unanimous Resolution adopted by Andhra Pradesh State Assembly seeking ‘classical 

Language’ status to Telugu was submitted to the Government of India. 

 Late Prime Minister Shrimati Indira Gandhi, on 9th April, 1981, declared that Telugu is one of 

the oldest languages and is spoken by a very large number of people. 

 So, all available records suggest that Telugu antiquity dates back to more than 200 years. 

Even going by the criteria given in official notification mentioned according Telugu the status of 

classical language is long over due. The Andhra Pradesh Government has requested several 

times to expedite the process of granting Telugu the status of classical language earlier. I, 

therefore, once again request the Government of India to take an early decision in this regard. 

Demand for investigation by a central agency into the alleged bogus  

procurement of paddy in Chhattisgarh 

 Ǜी मोती लाल वोरा (छǄीसगढ़) : महोदय, छǄीसगढ़ मȂ िपछले वष« धान की अ´छी उपज हुई थी और 

तब माĝ 30 लाख टन की खरीद हुई थी। इस वष« जबिक कई िजले सूखे की चपेट मȂ हȅ, सरकार ǎारा लगभग 

37 लाख टन धान की खरीद िकया जाना Îवयं ही संदेह पैदा करता है। 

 छǄीसगढ़ मȂ इस बार धान की खरीद मȂ बहुत बड़े Îतर पर अिनयिमतताए ंहȅ। फजȓ खरीद का यह 

आंकड़ा 10 लाख टन से भी अिधक का है। सरकार ने एक एकड़ मȂ औसत 15 ȏ¯वटल धान का उ¾पादन तय 

िकया है। धान बेचने वाले िकसानȗ के पास िजतनी खेती की जमीन है, उसमȂ होने वाले उ¾पादन से कई गुना 

अिधक धान उससे खरीदा गया । 

 Ģदेश मȂ लगभग 1500 सोसायिटयȗ के माÁयम से धान की खरीद हुई है, िजनमȂ से अिधकाशं ने फजȓ 

खरीद की है। िजन िकसानȗ के पास जमीन नहȒ है, उनसे इन सोसायटीज ने सौ ȏ¯वटल और उससे अिधक 

धान खरीदा है और ऐसी सोसायटीज की सं°या दस हजार से भी ¶यादा होने का अनुमान है। एक िकसान से 

धान खरीदा गया िजसका नाम है - बाजार, िपता का नाम शुĎवार और िकसान नं0 एमसी 4500430101008, 

जो फजȓ है। यह एक उदाहरण है। अनुमान है िक धान की फजȓ खरीद मȂ अरबȗ Ǘपये की अिनयिमतता हुई  

है। 

 मेरा सरकार से अनुरोध है िक पूरे Ģकरण की जाचं िकसी केÂğीय जाचं एजȂसी से कराई जाए, तािक 

दोिषयȗ के िवǗǉ काय«वाही की जा सके। 




